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I
' Commercial Complex (BDA)
Indiranagar '
Bangalore - 560 038
Dated 3§ 4 AUG198 )
APPLICATION NO, 1097 / 88(F)
W.P, NG, ‘ /
Applicant(s) - | " Respondent(s)
Shri Chandrappa . Vs, The AG (A%E), Karnataka, Bangalore & 2 Ors

To

1. Shri Chandrappa
141, 27th Cross
13th Main, East
Jayanagar
Bangalore - S50 011

2, Shri S, Rengaswamy
Advocate
KESVY & CO
139, 5th Cross, Gandhinagar
- Bangalore - 560 009

 Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/SR&YX/XKFGRKX xSRBS
' ' 29-7-88

passed by this Tribunal in the above said application(s) on
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Encl ¢ As above



Applicant

In the Central Administrative

Tribunal Bangalore Bench,

ORDER SHEET

Applicatlon No"l°?7 of 198 & (F)

Advocate for Applicant

2 /. o
Advocate for Respondent
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALQORE

Orders of Tribunal

T

KSPUC/PSM(A).

29,7.1988,
G

After the argumants h;ﬁzcﬁgsék
practically concluded, Shri S, Rangaswamy,
learnad counsel for the applicant, in our
opinion, very rightly, prays for permis-
sion to withdraw the application, with
1iberty reserved to agitate the matter
before the disciplinary authority end
then approach this Tribumgf?df?jnscggégry..

Wg consider it propsr to grant
the above request., We, therefors, grant
the psrmission sought for by Shri Ranga-
swany, and reject this epplication as
withdrawn by the applicant,
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